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"5. Having regard to above, we are left with no option except to direct the Chief 
Secretary, Rajasthan to ensure that measures are adopted to protect the hills in the area. Even 
important project of water supply should be undertaken consistent with the environmental 
norms without cutting the hills. The Chief Secretary, Rajasthan may consult Geology Department 
of the State or any other expert so as to take preventive and remedial measures for protection 
of the hills by notifying boundaries and conducting 3 suitable demarcation. Such measures may 

be taken preferably within three months. A public notice be issued prohibiting 

developmental/construction activities on the hills. 

Subject to above, the Application is disposed of. 

ÜD� 

6. An action taken report may be filed with the Registrar General, NGT by e-mail at 
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the 
form of Image PDF on or before July 15, 2023. If any further direction is found necessary, he may 

place the matter before the Bench. 

A copy of this order be forwarded to Chief Secretary, Rajasthan by email for 

compliance." 

Action Taken Report) Wgd fo T 3T¢I I }I 

"Meanwhile, the respondents are restrained from granting permission of 

construction of buildings, resorts and motels etc. as per the Hill Bye Laws notified vide 
notification dated 07.05.2018. The respondents are alsO directed to maintain status 

quo, as it exists today, in relation to the ongoing construction of cantilever Food Court 

over the Swaroop Sagar Lake, Udaipur City. 
It is made clear that the State Government is free to reframe the Hill Bye Laws or 

consideration the Suggestions 
amend the existing Hill Bye Laws after taking into 

provided by the petitioner in this writ petition and after taking opinion from 

the experts on subject. It is also made clsn habdfore notifying the reframed Hill Bye 
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Laws or amended the existing Hill Bve Laws. the State Government may take leave of this 

Court" 

Policy/ 2018 uyR f 10-11-2023 HfAfa a d foyi GAT YEIS0 HAUT 

RajKaj Ret 
7484533 

Document certfied by Rahul Jain 
<rahuljainitb91@gnalom> 
Digitally Signedb RAHUL 
JAIN 
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hHiG qS 10(4) 1/II/TRVA/2023 /1653-1685 

À T�Td fhsi f "Meanwhile, the respondents are restrained from granting permission of 
Construction of buildings, resorts and motels etc. as per the Hill Bye Laws notified vide notification dated 
07.05.2018. The respondents are also directed to maintain status quo, as it exists today, in relation to 
the ongoing construction of cantilever Food Court Over the Swaroop Sagar Lake, Udaipur City. " 

HT5 g5 10(4) 1/I/RVA/ 2023 /1666 

Rajkaf Ret No. S4816999 

fai 29.09.2023 
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5H6 Y5 10(4) 1//Va/ 2023 /1637-1671 
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RajKaj Ref No. : 4816999 

ts 29.092023 
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3 Autu 

TG (Water Harvesting Structure) 51 fAf fa G yIqurT fHT WI qT fTÌ 

1. Hafad gygus sfeo 
Gufaf 2. Hi 

3. HefG Tgle<TR 

Rajkaj Ref No. : 4816999 

Digitally signedydrs Bhatt 
Designationi Commission Date: 2023.09 
Reason: Approved B:01:33 IST 
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